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URIGINAL APPLICANTION NO.
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¥ ' 0.A. 420/2000

241,01 7 List ~on 14.2.2001 to enable the

respondents to file written statement.

.
-
— ,

Vice-Chairman

A&/f‘c-e olnf Aj([l’ycc( e trda © : '

/Q N 7. /zn'weo OWZ/BA:/ ¥
%{ 14.2.2001 No return, so .ar, {iled. Mr A. Deb
ﬂd}’ Roy, learned Sr. C.G.S.C. "8gain prays .or
. time to .le written statement. The matter
Nowwrdtham ghedamwant pertains to pensionary. benelit including (amily
v, Yo e . : pension. In the circumstances, the case is

ordered .or hearing on 28. 2'01 The (Za/,?pp:la“f;
%___. o L/\/\“'\L e liomme L Wnlon bela oo
r3-zol ' Y S : :

Vice-Chairman
N :

. nkm *
Ne Abean Slrakamaesd” .
)\W& Aot Nl \ . " 28.2.2001 The learned counsel .or the applicant
_ ‘ : ‘has submitted that he has received the written
%D] statement in the course o. the day and thereiore
_Y2: | L

he has prayed .or an adjournment. Prayer allowed;
The applicant may .ile rejoinder, i, any, within ™~

two weeks .rom today. List it on 21.3.01 .or

hearing.

. P ’
Vice-Chairnran "
5. Qew | | |
— nkm
— - 21.3.01 Mr.AsKhalique learned counse]
W\M kﬂ7‘9 W . for the applicant stated that the a’pp]li-

: cant has been treated as a person who!
ﬂﬁxpénfekﬂﬁf; ) wwa8 not qualified in the formal test;
' and his services were not regularised.
B , , He wants th service records of the
’/ ‘ W applicant bg producq} before this Tribunal
The respondents are directed to produce

of the service records of the applice}nt
T~ ' . : : before this Court.

List on 25.4.02 for hearing.
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' NOtiéS‘ﬁOf the Registry | . Date | . Order of the. Tribindl B
Jon MRv A 1 e
r | f’ |
: it - E ) .
‘ (- : 01.05.01 The matter was brought for being
f ‘ spoken to the parties to point out to
I I certain aspects of the casewhich was not
k ' addressed earlier. Counsel were asked to
| clarify all those position. Mr. A. Deb
o Roy, learned Sr. C.G.S.C. is requested
! | k to produce the records as well as the
[ , r ' ‘ ) minutes of the literary test held on
! , 17.2.1993 and 21.6.1997 and also the

records containing the regularisation of

———

I

i :

ﬁ Nalini Baishya and Sandhaya Rani Bora in
; service by relaxing the normal
k recruitment ' rules. The learned . Sr.
o C.G.5.C. shall also produce the relevant
i Recruitment Rules.

List the matter again for further
hearing on this issue on 9.52001.
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| . 9=5 =01 Heard learned ccunsel for the
‘ } %Li ’ parties. Hearing concluded. Judgment
| l # ) delivered in open Court, kept in

-~ |
93 5. Lo/ separate sheets.

1 I )
J (———————"F y < %—3‘7// The application is allowed in terms
| (/679% - of the order. No order as to costs.
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O.A./Rgxg No. . 420, of 2000.

Lo ‘ ‘ DATE OF DpCcISION .. 2m5=2001 k
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'.Smt. Mahima Deka . APPLICANT(S)

-} - Mr_A. Khaleque Lneocars roe e APPLICANT(S)

_ Union of 1ndia & Ors.

. e .. RESP®INENT(S)
8 oD R 51 «C.G.S.C
- ;Qi;mg,bﬁpa 2?: o :?w o : o n e e JADVOCLTE YOROTHI

RESPONDENTS .

THZ "IN'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THEZ FON'BLZ

1. wWhether keportsrs of local papers may be allowed to see
the judgmnent 7

[\
o

'o be referred to the Rzporter or nct ?

3l ‘whether their Lordships wish to see the fair Copy of the
Judgnent ?

4L -Whether the judgment is to be circulated to the other
‘Benches ?

" Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 420 of 2000.
Date of Order :; This the 9th Day of May,2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairmane.

Smt . Mahima Deka,
Wife of Late Arun Chandra Deka,

( Ex-temporary Group-D employece of

Beptt’.. of post, Guwahati H.R.O,

Mails,Guwahati)

resident of vill. Nizmadartola,

P.C. & P.S.Kamalpur, Dist. Kamrup

(Assanl)-4 e o o Petitioner

By advocate Mr A,Khaleque.
- Yersus =

1. Union of India,
represented by the Secretary,
Deptt. of Post, Govt. of India,
New Delhi.

2. The Director of postal Service,
Assam Circle,
Guwahati.

3. The Senior Superintendent of pPost Offices,

R.M.S8,Division, Guwahati. . <Respondents.

BY Advacate ﬂ’lri A.DEb ROY. S CaGaSeCo

CRDER

CHOWDHURY J.(V.C)

The subject matter relates to entitlement of the
pensionary benefits of a temporary employee who Was subse-
quently regularised as Group D employee. The applicant is
the wife of late Arun Chandra Deka who has assailed in
this application the impugned order dated 7.4.99 passed by
the respondent No.3, the Senior Super intendent refusing
her prayer for family pension.

ack s {or bx

2. The relevané‘purpose f§£‘adjudication of the case

are as follows :-
The deceased husband of the applicant Arun Chandra

Deka was recruited as a casuwal labour (extra Mazdoor) in

contd..2
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the year 1985 after undergoing a recruitment test/interview.
He was directed to work at Sub-Record Officer at Rangia.

on 4.9.87 he was transferred to Head Record office.Mailsf
R.M.S5.,Cuwahati. The deceased Deka worked as a casual
worker continuously and by order dated 31.12.92 he was
granted temporary status as per the scheme circulated by
circular No.45-95/87-SPB.1 dated 12.4.91 treating certain
temporary @mployees as Group D employee. By memo NO. B=-2/
Ext-Maz/96 dated 28.5.96 the applicant alongwith 10 others
were ordered to be treated at par with the temporary

Group D employees with effect from the date showing against
each of them and from that date they would be entitled to
the benefits as admissible to temporary Group D employees
on regular basis in accordance with letter dated 30.11.92.
The name of the applicant was shown at sl.No.4 and he Was
granted temporary status with effect from 29.11.89 and
treated at par with temporary Group D employees with effect
from the date on 29.11.92. Alongwith the applicant one

Miss S8andhya Rani Borah who was given temporary status

with effect from 25.4.92 was treated at par with temporary
employee with effect from 25.4.94. The husband of the
applicant expired on 16.1.99. The present applicant i.e.
wife of the deceased Arun Ch. Deka submitted one application
on 23.3.99 requesting the respondents authority to sanction
her the fa@ily'pension and retirement benefits in her favour
in view of the fact that her hushand completed 14 yaars |
of service continuously from 9.2.85 to 15.1.99. Thereafter
also she moved the authority from time to time for such
pensionary benefits, which was not favourably responded.

By order dated 7.4.99 the reppondent No.3 informed the
applicant that as per departmental rules there was no:

provision for family pension and retirement benefits for

contde 3



casual Mazdoor and accordingly her case was re jected.
Hence this application asaailing the legality and validity
of the action of the respondents in refusing to grant

pensiocnary benefits.

3. The respondents in its written statement stated
that a sum of 8.1000/- was provided to the applicant as
financial assistance. It asserted that the departmental
rules did not permit any family pension or retirement
benefits for casuairmazdoor. The respondents in its written
statement admitted the fact that the husband of the applicant
alongwith other eligible extra Mazdocrs were conferred
temporary status with effect from 29.11.85 and he continued
as casual labour as well as a regular Group D employee.

The respondents in its written statement stated that the
husband of the applicant rendered 13 years 1l months 7 days
service but regularisation was not possible due to non
qualifying of literacy test. The respondents stated that
steps were taken for regularisation and literaCy test

was held on 7.2.93 and 21.6.97 on the basis of residual
vacancies but since the husband o% the applicant could

not qualify himself he was not.regularised. In para 10 of
the written statement the respondents stated that 8 persons
were rggularised afgéizgéggliteraéy testswhich was held

on 21.6.97 as per merit of the test. Out of those 5 persons
Sri Nalini Baishya and Miss Sandhya Rani Borah were regu-
larised by relaxing the normal recruitment rules. Mr A.Deb
Roy, learned Sr.C.G.S.C however submitted that Miss Sandhya
Rani Borah was regularised by relaxing the recruitment
rules as she was appointed on compassionate ground. From
the records made available it transpires that the husband

of the applicant Sri Arun Ch.Deka Was granted temporary

contd ..4



status on and from 29.11.89 and treated at par with
temporary Group D employees from 29.11.92. He was working

as casual labour from 9.2.85. The cnly objection of the
respondents for denying pension to the wife of the deceased
employee was that the said Arun Ch.Deka despite the oppor-
tunities provided to him ¢ould-fiot qualify himself in the
literacy test and therefore he could not be considered

for reqularisation though on their own showing they
regularised the other persons in 1993 and 19§7. The

husband of the applicant was not regularised according

to the applicant on the alleged ground that he did not
qualify in the literacy test. No such requirement of passing
literacy test was poiﬁted out to me nor tc that effect |
any recruitment rules were produced*. insisting for literacy
test for regularisationifhe respondents cn their own
admitted the regularisation of one of such employee Miss
Sandhya Rani Borah by invoking its relaxation.power.ﬁ¢

According to the respondents since her appointment was

‘made on compassionate ground by relaxing the educaticnal

qualification. The husbandrofi/the applicant gad rendered
temporary service and worked as casual labour from 9.2.85.
on the basis of his length of service and as per the
dirﬁgtéaz of the Supreme Court and as specified in the

‘ a

scheme/employed by the respondents.and was also granted

temporary status and treated at par with temporary Group D

~ employees with effect from 29.11.92. since he was treated

at par with teﬁporary Group D employees such person almost
termed to be regular émployee. 30 much so all the service
benefits were made available to them including counting

of service £oér the purpose of pension and terminal benéfits

as in the case of temporary employee appointed on regular

contde S
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basis who were given temporary status and who completed

3 years of éervice in that status. As per'Central Civil
Services(Temporary Services) Rules 1965 in the event of
death of a temporary Government Servant while in service,
his family shall be eligible for family pension and death
gratuity at the same scale and under the same provisions
as are applicable to permanent Central Civilian Government
Servants under the CCS (Pension) Rules 1972. The husband
of the applicant in all practical purposes Was treated

as regular employee and at par with Group D employees.
Once he was treated as such he is entitled for the service
benefits since those period cannot be treated as non
qualifying period. No such rules are cited to exclude
those period. In these circumstances it is difficult to
hold the éontentions raised by Mr A.Deb Roy that the
applicant was not entitled to family pension on the alleged
purported ground that he failed in the literacy test.

For the aforesaid reason the impugned communication dated
7.4.99 is set aside and gquashed and the respondents are
directed to take necessary steps‘for grant her family |
pension and retirement benefits with effect from 9.2.85,

more so, he was granted the Group D status.

For the reasons stated above the application is

allowed. There shall, however, be no order as to costs.

A

( D.N.CHOWDHURY )
VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

E GUWANATI,
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: %;ﬁ"}'ﬂ g’ .T ' O'A. NO. qm QOOO.

P bunal

vl smti Mahima Deka
T wife of Late Arun Chandra Deka,
@tji* (Ex-temporary Group-D Employee of
il Deptt. of Post, Guwahati H.R.O.
é@ﬁw%»ﬂ;wwa*f“ﬁ*ﬁﬂﬁﬁgkwﬁﬂ'Mﬂ Mails, Guwahati ) '

resident of vill., Nizmadartola,
P.0O. & P.S. Kamalpur, Distric£ Kamrup,
Assam,

e 0 0 .PETITIONERO

! -Versus -

1. Union of India, represented by
' the Secretary, Deptt. of Post

Govt, of India,New Delhi.

! 2. The Director of Postal services,

Assam Circle Guwahati.

3. The Senior supdt. of RMS Guwahati

Divn. Guwahati.,
| « ... .RESPONDENTS.

1. Particulars of order against which application is made,

The application is against the following order

(i) Order No. B-9/CL/A.C.Deka

(ii) Date 3 7.4.99

(iii) - Passed by - Respondent No,3

{iv) subject in brief s~ Non- regularisation of the

services and non-payment of
consequental service benefits.

Contd,.2.
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2) Jurisdiction of the Tribungl $

The pe;;i‘tioner decliagres that the subject mgtter
against which she wanlts redregsal is within the jﬁri.s-
diotion of the Tribunal as the petitioner and thevmain
regpendents against whom the felief is sought are within

the jurisdiction of this Hon'ble Tribunal.

3) B% Limitation g

The applicant furthe deciares that the appiication
iswithin the limitation presoribed under Section 21

of the Administrative Tribunal's Act 1985,

4) Facts of the Case

4.1, The respondent Noe. 3 , conducted a récruitment
Test and interview for selecting some bcasual labour in
the year 1984, and the petitioner's husband Sri prun
Ch, Deka als® abPpeared in the tesf and intefview and
he was selected and appointed as casual labou;f(extra-

Mazdoor) and he was directed to work at Sub-Record

Officer, at Rangia. It may mentioned that Sri Arun Ch,

DeXa's name was sponsored by the loocal employment
exchange and was appocinted after observing all departe

mental procedure on and from 9.2,85 d was posted gt
Rangiag . On 4.9.87, the services of the petitionert's

—

Contd, . 3
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j {:;. ‘ -‘.' '-.“' 3 ,
; s tpea’? L
hu sband wa\i{%}}fzfﬁ

ReMe Se Guwahbi rniijigg//vfhe letter No. 2-1/C-M/87-88
i A At

to Head Record Officer, (Mails)

dto u.9.$7. S //

copj of the said order is annexed herewith and

marked as Annexure=UAW,

4.2, That the petitioner's husband continued his ser-
vice, as ocasual Mazdoor:.withont any bregk of service.

on 31.12.92 the responden O« 3 issued g circulagr on

the matter of regulgrisation of the services of the

Casual woarkers.

Copy of the said Circular is annexed herewith
and marked zs Annexure-""Bh,

[

4.3. That as per direction of the aforesaid circular
the Service of the petitioner's l}usbandv was granted

the temporary Group npn empio)'fee s 3kH status from

[

22. 11.89 and‘he was gi‘v'én the salary and other benefits
as a group np employee of that depa:tment.'
Copy of the order granting‘ temporary status to
the petitionerts husband is agnnexed herewith

and marked a8 Annexure- WG,

h._l&. That the petitioner's husband continued hig

serv:l.ée as égroup aDn employee having temporary status

COntd. . z"



till his sexipe death on 16.1.99, and he rendered

14 years of Service to the respondent since 9.2.85.

he5, That the petitionertg husband during hig temnure
of 14 years of Service magde representations before the
respondent no. 3 for rggularisation of his services,

but his services were not regularised.

4,6 That the petitionerts husband did the sagme
job whioch were done by the other regular Group "D

employees of the department under the respondents.

ha.7. That due to noneregularisation of the sarvices
of the petitionerts husband, her family has been
deprived from the pension and gratuity which were due

to the petitioner's husgbgnd.

4,8, That the petitioner begs to state that Services
of all the tqmporary employées who were given group
uDn gmpioyees status vide Letter No. B/2/9/CM/Reg.
dt. 31.12,92 (Annexure-"C") are all regularised ex-
cept the services of the petitioner's husband gnd were

given permanagnt status.

Contd.. 5
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. k9. That, the respondent no. 3 regularised the
gorvices of the temporary employees with group "D" eme
ployeeg status in most whimsical and arbitrary
manner without following any norms or seniority of
Service. The Services of some of’the Junipr employees
who where jumior to the petitionerfs hugband by 10 yrs,
or 5 years has been regularised ieaving aside the

petitioner's hu(sband. For instance the services of
KA < -

gri Khagen EKalita, Sri_Rabdl Kanta Bora, Sri Nalini

Baishya and smti. Sand(tkga Ro}x‘iab Bora were all junior

to the petitioner's husbgnd but their services were

regularised (As per Amnnexure-"C" ).

4.10. That the petitioner begs to submit that her
late husband had rendered 14 years of servioce and
e had a right to get his services regularised prior

0 hisg junior employees.

¥! ) Ly 11. That the petitionert's husband died on 16.1.99
ij~;f“"ihile he was in service.
"
h.12, That the petitioner wrote several represen=-
tation before the respondent praying for paymentv of
BRE gratuity and pension qtc. but the respoendent no. 3

did not pald her the aforesaid service benefit in spite

Oontd. ce 6
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of several remainders, the petitioner also prayed for
her appointment in any job on compenssionate ground,

but if was not'considered,

Copy of some of her representation are filed

herewith as Annexure- D1, D2.

4,13. That in reply to the petitioner's representation,
the respondent no.3 rejected the prayer for payment of
Pension and retirement benefit to the petitioner vide their

letter dt. 7.4.99.

Copy of the said letter is annexed herewith and

marked. as Annexure- "gM,

4,14. That on receipt of the said letter the petitioner
filed an appeal befare the respondent No.2, and prayed for
payment of pénsion and retire-ment benefit after régularising

the services of her late husband,

Copy of the said appeal is annexed and marked as

Annexure. wpn,

4.15. That getting no reply from the respondent No.2 the
petitioner filed another appeal/representation before the
respondent no.2, but the respondent no.2 has not yet consider

the appeal of the petitioner.
Copy of the said appeal is annexed herewith and -

marked as Annexure- W“GW,

Contd....7.
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%.16. That the petitioner begs to submit that her
hugband late Arun Ch. Dekg worked as a temporary group
‘D" employee under the respondent against a substantive
Permanent Post and as such he had a rigat to be
reguiarised in that post. But the respondents ook

a disoriminatory agttitude towards the petitionerts
husband and his services was not regularised, but the
Person who were much junior to the petitioner's husbagnd

has been regularised in the said group D empléyees post.

k.17, That the petitioner begs to submit that under

the reievant rules tk her husgband completed qualifying
length of gservice entitling him the regularisation of

his gervioces in the post in which he worked for last

14 yearse That as per the departmentat ciroular dtd.
31.12.92, vhich kas ;ssued in Per guance of a supreme
Court judgment, (Annexure-®B") , it was stateé in para
No. 3 that, temporary % empioyee who were given temporary
group D status, and who has completed 3 yaears of servioce
in that oapacity wili be entitled for pension and
terminal benifits, after regularisation. But glthough

the petitionert's husband hgs comp;ated aboqt 10 years,

service in temporary status, his services were not
e

Bfed taking

.. //L v

regularised. As the petitioner's husband wa§§39p01
formgl test and interview ,there is no need for taking
further test in regulariging his services at the same job.

Contd.. 8
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4,18, That the petitioner begs to submit t}agth',due "t:(a""gf
illegal non-regularisationvof the services of her hug~
band, yhe petitioner hgas Seen deprived {rom the legitie
mate, sertioe benifits retirement benifits and family
Pension etc. and had the services of her husband re=-
gularised‘$hn5ntime}she and her_minor children would

not hgve been deprived from those benefitgs.

4.19g ‘That the petitioner begs to submit that she

has constitutiopal and statutory right to receive pen=
s;oq/Family pension and other service_benefits due to
her late husband , but due to the inaction/illegal ace

tion of the respondent those has not been paid to her.

§.20. Thgt_the Petitioner begs to submit that the
Petitioner had no other gource of income and the ser=-
vice benefit of her late husband is the only source ine
qome??éf she 18 deprived of this benefit she shall

subtain much hgrdship with her three minor children.

5) Tk GROUNDS FOR RELIEF WITH LEGAL PROVISIONS ;

5.1 The agct of respondents (not regularising the
services of petitionert's hugband in time )violate
the righte under Article 16 of the (onstitution
of Indig.

5.2 That as the petitionerts husband was working
against a substantive post for 5 long time he hgas
Contd, e 9
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6)

7)

8)

L

e

a right to be regularised. e
That the gpplioant is entitled to'the pensionery

benefits/family pension under the provision of the

Constitution and also under relevant statutory rules.

That therespondents illegally and arbitrarily held
up the regularisation of thepetitioners husband and
thereby deprive her and her minor children from

their legitimate pensionery benefit;family Pension.

Details of remadies exhgusted 3

The petitioner declares that she availed of all
the remgdies available to her under the relevant

rulese.

Matter not pending before any other COuffs-etc.z

The petitioner declares that the matter regarding
the payment of pension, family pension and othep
service benefit hés not been made to any gther court
of law or any other authority or any other bench
of the Tribunal. The applicant further declares
that the present application is specifically for

grant of family pension and other service benefitse.

Relief Sought s

8.1+ The respondents may be directed to pay the 4dsten

Contd... 10
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petitioner the gervice bdnefit—of her late husband
and glso pensionery benefit, she is entitled in the

relevent rules.

9) Intérini order if pragyed for :

Pending disposal of this petition, the gra§uity
payablé t‘o her Late hugband may be directed to be.

n
Paid immediagtely,

10) Particulars of Bank draft in respect of the appli-
cation fee g~ _ |
_No. of I.P.0. 6(}7710 |5
Name of issuing post office : Guwahati G.P.0.

Date of TIsge of postal order: 27%.)1.2000
Post office of which pavable : Guwahati GeP.O.

11) Lisﬁ of Enclosures s

11.1 Copy of| letter dt. 4.9.87, transfering the services

of the petitioner's husband from Rangia to Guwahati.

112 COP}' of Oircular isaued by D.T.E., dt. 31012092

regarding regularisation of Casual lgboure.

11,3 Copy of letter dt. 28,5.96 granting in t empor ary

group"D" employee's status to petitiomerts hugbagnd.

11.4 Copies $f representations filed by the petitioner
' ] appertomenvt
for granting servige benefit and MQ@ ‘on
compensi%)nate ground,
4

11.5 Copy of the },order dt, 7.4.99 spassed . by the

.sa‘n’.io_rj Supdt.of: RMS,- Guwahati-Diyision, Guwashati.

contd. e o 11
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11.6 copy of the appéal oF the! petition_gr“d;aw‘hﬁé “7-99~
DR X XBU AL KK noa:jmkmg 140 appeix it PRkt omers

11.7 Copy of another appeal dt. 22’-,12. 99, £iled by the
petitioner before the Director of postal Services

for payment of service benefit.

R I IcC T IO

, I, smti., Maghima Deka, Wite of Late Arun .ch.
Deka; aged about 34 years, by profession house-wife, by
religion Hindu,v a resident of Vill, Nizmagdartala, P.Og
Beihata, Dist. Kamrup, Assam, do hereby verify that the
st atement made in Paragraph No, he1 to 4,15
are true to my personal knowledge and in Paragraph
Noe 4416 to 4,20 ,
are believed to be true on legal advice and that I

have not suppressed any materigl facts.

And I sign this verification on this . 28/ day

of September, 2000 at Guwahatie

S Modaimo. DA

(signature of the aApplicant)
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Sub-Record Officer -

RMS 'GH' DN, Rangia -7813§5 " . .
2-1/cM/87-88 | ANNEXURE- "a® ...
Dated at Rangia To ‘

the 4.9.87 : ‘The H.Re O, (MailS)
RMS "“GH®" Dn,
Guwahati-781008,

Sub : Engagement of Extra,&azéoor{ ,

Rol- SSRM GH Dn. Letter No, B-2/9/E-a1/Ch-1
dt. 31.5.87.
S.Nos of Extra Mazdoor working under SRO Rangia
whose names are given below are hereby advised to report
your office for their duty at mail Agency Guwahati as per
SSRM GH Dn. Ghy-8 letter noted above.

Kindly act accordingly,

1. Md., Firdouch aAhmed.

2. Md. Matibar Rahman

3. Sri Keshab Das.

4. Sri Arun Deka

5. Md. Mshibuddin ahmed. (Seal )

Sub Record Officer
RMS. GH. Divn, Rangia-781365

Copy to 1) Platform Inspector, Ghy. RMS for information and
n/ de

2) All Extra Mazdoors (5)

Sd/“ 409087
(Seal )

,,ét ' Sub Record Officer,

-RMS 'GH' Dn, Rangia=781365%
(,//ﬁgizg\ '
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(cob¥)
(/ DEPARTMENT OF POSTS INDIA ﬁ;{
0/0 the senior superintendent RMS *GH*' Dn, Guwahati - 781001.

1) all Concerned in RMS 'GH' Division,
2) Divl. Accountant.
3) Est. branch Divl,. office.

No,B-2/3/CM/R1g. ' Dated Guwahati-l the 31.12.92,
- Sub 3= Regularisation of casual labourers.,

A copy of Dtets letter no, 66-9/91-.sPB-1 dtd 30.11.92
circulated vide C,U, Ghy letter no Est/29-94Rlgs dtd 16.12.92 is
s, appended below for favour of kind information, guidance and n/a,

sd/Illegible
for Senior Superintendent
RMS *GH' Dn, Guwahati-1l,

Copy of the letter :-
sir,

vide this office circular letter No, 45-95/87-SPB.1
dtd. 12.4.91, a scheme for giving temporary status to ca&sual
labourers fulfilling certain conditions was circulated,

- 2. In their judgement dtd 29.11.1389, the Hon'ble supreme
/ Court have held that after rendering three years of continuous

ith temporary status, the casual labourers shall be
treated t par with temporary Group *P' employees of the

o zpepartmﬁ t of posts and would thereby be entitled to such benefit
wr /' ag are admissible to Group 'B' employees on regular basis.,

pL-oy
i
'\« U{L BE In) compliance with the above said directive of the Hon'ble
’ Supreme Cburt it has been decided that the Casual labourers of
.- . this Depajtmént conferred with temporary status as per the
{ . .. scheme cigculated in the above said circular No., 45-95/87- SPBaI

. ded~12.4.1991 be treated at per with temporary Group ‘n‘ employee
with effect frdm the date they complete three years of service
in the newly acquired temporary status as per the above said
scheme, From that date they will be entitled to benefit s
admissible to temporary Group ‘D' employees such as s~

1. All kinds of leavged to temporary employees.
- 2. Holidays as admissible to regular employees.

. Counting of service for the purpose of pansion and terminal
benefits as in the case of temporary employees appointed on
regular basis for those temporary employees who are given
temporary status and who complete 3 years of service in that
status while granting them pension and retirement benefits
after ......their regularisation.

4, Central Government Employees Insurance scheme.
5. G.P.F,
6. Medical aid,
7. L.T.C,
8. All Advance admissible to temporary Group ‘D' Employees,
9, Bonus.
Further action may be taken accordingly and proper
service records of such employees may also be medntained,
53/~
(R, KRISHNAMUORTHY )
A.P.G (SPN)
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DEPARTMENT OF POSTS INDIA ANNEXURE - G |

0/0 the Senior Superintendent RMS "GH" Dn. Guwghati- 2% '

-

Head record Officer, : e < )

Yomo Ve Br2(BXyMaz 961506, Y

The following casual labourers who have bee@ed tem-

POy
PR

N ’!
Menirt

S

- porary status vide Dte's letter Noe. 45-95,787-@3-1dt‘d.12.14.91

and have rendered 3 years continous gervice with t empor ary

- status, be treated them alper with temporary group"D" employees -

weee from the date shown against each and from that date they
will be entitled to benefits as admissible to temp. grouphp®
employees on regular basisg in accordance with Date's letter Noe.
6629-91-5PB~1 dtd, 30.11+92 circulated through the SSRM nGHv
Dn. letter No. B-2,9/(M/Rlg. dtd. 31.12.92 such as =«

1) All kinds of leagve admi ssible to temporary employees.
2) Holidays as admissible to regular employees.

3) Counting of service for the purpose of pension and termingl
benefits as in the case of temporary employees aPpointed on
regular basis for those temporary employees who are given
temporary status and who complete 3 years of service in
that status while granting them pension and retirement bene-
fits after . . . . their regularisgtion.

k) Central Government employees Insurance Scheme.
5) G.P.F.
6) Medical Alid,

7) L.T.C. :
8) All advance admissible to temporary group *'D!' employees.

9) Bonus,

Name of casué,l labour, ngg frwgrrr.lkrgé?h G agscsl. Trwft?ﬁegerﬂﬁ per
‘ v Group D emplozegs:

- - aa e - o e D . - - T A T ) o Wt e e e b KX R X SR

1« Sri Ram Bahadur Chetry 11.

11.5.84 29.11.89 29.11.92
2. sri Keshgb Che Das 9.2.85 -~ do - - do =
9

3. sri Bhudhar Deka 85 - do = - do

4. sri arun Ch. Deka 9.2.85 v | -do =,/ - do
5. 1 Khagendra Kalita 11.2.85 ° 4o - - do

6. sri Firdus phmed. 13.2485 " - dO - - do
7. Sri Azizur Rahman 2702.85 T w dO - - do
8. sri Rabi Kanta Borgh 5.5.87 ° « do = . - do =
9. sri Tshagil Ali 11.2085 - d0 = - d0 =

5
2.
2.

»
.

lll\lll

(7)) 10. sri Nalini Baishya 24.10.89  24,10.90 2%e do -
() 11+ Biss Sandhya Rani Borah 25.4.94 25.4.92 25.4.94,

P .
Copy to 3

A0 1.The SSRM'GH' Dn,Guwahati-1, ( B. R. Narzary )
Qﬁ}i - R
YIS

¥erete. his letter No.B=2,9/0M, HRO RMS "GH" Dn. Guwghati-1.
ngodtdo 31.12.92.

2. The HRO(A/C) 'GH® Dn, Gawahati.

2. The SRM( (Stg)giuwahati RMS

« The AERM(TMO) - do = :

5e=15.0fficial concerned, ( B.R. Narzary)

HRO RMS 'GH' Dn.
16420 .0/C & spare. Guwahati-1.

kot

Z}‘ .



AR A, ‘.
LCGPY) \f“';"‘“ Lo ST b cibur
! . 7%
_ ' ‘gir;’exur'e‘ D1 ?}’ !
To, : ¥ .
The Senior Superintendent RMs.GH-m,Guwahati-‘-781001;, ‘.
s |
Dated at Nizmadartola, the 23,3.1999--- . T
sub § Prayer far Family pension & Retirement Benifit,
Sir, '

Most humbly and regpectfully, I beg to state the following
few lines for favowAkind congidergtion to grant family
pension and retirement benifit in fagvour of me.

1) That Sir, my husband Arun Ch. Deka C.M. under HRO(Mails)
Guwaghati expired on 16,1.99 in herness. My husband worked in
the office Wwee.f. 9.2.1985 vide your letter no. 3-1/CM/87~88
dtd., 4.9.1987.

2) That sir, my husband completed 14 years service into the
dePartment continusely from 9.2.85 to 15.1.99. The matter

of death of my husgsband was intimgted to your office on sub-
mission of one application on 18.1.99. In connection of thig
letter application Rs., 1000/~ was sanctioned gs immediate
financial assistance vide your letter no. Z/WLF=1/Ch V dtd.
21+41.99 in favour of me and the same was drawn through IRM
G-uwahati RMS on o « o ¢ @

3) That Sir, after that nothing was communicated to me till
now whether I may be given the fagmily pension and retirement

benifit ., That sir, by this time I am in too hardship to
maintain my femily as I hgve no other income source to-rTunixcebl
my dwelling house in 2 Katas of land.

4) Late Deka left behind the following members of hig familys

i) sri Amar Deka (Son ) Aged - 31-3-88 = 11 years.
ii) sri Ssanjoy Deka gsma )y v - 17+1-91 - 8 n
kkk)Miss Queen Deka(Daughtert - 1=7-93 = 6 n
iv) Miss Kalyanee Deka "* " « 11=2-96 = 3 »

v) Smti. Mahima Deka (W) myself . - 1-1-71- 30 =

with these five number of my fagmily I am now in g very
deplorable condition,

5) That 8ir, I wish to intimate regarding my educational
qualifiocation for favour of your kind gnd sympethetic cone
sideration for engagement in your establishment for my livee
lyhood g3 well as to my minor childrem.

That Sir, I read up to class-VIII.

Under the above ciroumstances I coe-ordially request you
kindly to look into my case and sanction me the family pen-
sion and retirement benifit in favour of me at an early date.
For your got of this kindness I shagll remgin ever grateful
to you,

Yourts faithfully,
+ Enclo 3 Medical sd/ -

Cert t |
Certificates ( snti. Mahima Deka )
Wife of Late Arun Ch. Dekga
Ex=-Casuel Mazdur,HRO(Malls)Ghy.
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- ﬁf“,‘ 3
To, St
The sSenior supdt, RMS,"GH" Divilsion kf R
Guwahati=1. w‘m n*ﬁf
(sl &t =
| o g :
sub : Payment -of Family Petision and other
| benifit to the family of Late Arun ch. Deka,
"Ref 3 My letter dated 23,3.99
sir, !

Mést humbly I beg to state that in my earlier
letter I prayed you for granting family pension etc.
Now I come to learn from office that due to non- regulari-
sation of the services of my late husband, I and my minor
children has been deprived from the family pension., Had the
services of my husband regularised in time, I would have
get the p;nsion. I éome to know that the services of
casual wo?ker who werejunior to my late husband several

’ i

years has been regularisdd long ago but the service of my

husiand was not regularise.

sir, my late husband completed 14 yrs continous
service in the same job and he has been given all other
benefit of a permanent employee except pension and

retirement benefit.

I now therefore request you kindly to consider the
case sympathically and pay us the pension and other benefit

after regularising services of my late husband,.

i | | Yours faithfully
|

ed)-
5 {smt. Mahima Deka)
5 Vvill, Nizmedartola

) . P.0. Baihata, Dist-Kamrup.
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(Cop») ANNEXURE~ “E",

DEP2ARTMENT OF POSTS INDIA

4

0/0 THE SENIOR SUPERINTENDENT RMS *GH' DIVISION GUWAHATI-7 81001

TO

smt ., Mahima Deka,
C/0 Late arun Ch. Deka, Ex-Casual Mazdoor
vill- Nizmadartota,

pP.0.- Baihata Charali,
Dist- Kamrup @ Assam )

No. B-9/CL/A.C.Deka, Dated at Guwahati-1 the

Sub :- prayer for grant of Family pension and retirement

¢y

benefit etc, . _

Ref s~ Your'appiication dtd., 23-3-93, /

Dear Madam,

As per existing departmental rules a sum of
s 1000/~ being financial assistance has since been
sanctioned and paid to you. Since the department2l rules
do not permit family pension and retirement benefits etc
for casual Mazdoor (T/S), Your case cannot be considered
and regretted.

This is for your xind information,

Yours faithfully,

sd/-Illegible

{ B. S. SADAP )
SENIOR SUPERINTENDENT, -
RMS GH' DN GUWAHATI-1.

xR *
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Annexure_“g: (}
Coby)
& 26.7.99 ﬂb
To. .

The Directar of Postal Services

Assam Circle, Guwahati-1,

Sub PaYment of Family pension & Retirement
benefit to the family of A.C.Deka, E£x.

C.M. (Temp status)

Ref :- Sri supdt, of R.M.S.,"GH" Divn's

letter dt. 7.4.99, and My letter dt. 3.4.99

sir,

With reference to the abovenoted letter, I beg to
state that my late huéband worked under your honour for last
14 yrs and from 1985 andé from 27.11.89 he was given the status of
temporary Group #p® employee and he got the benefit like all
the Qermanent employees except the pensioﬁ and retirement
benefits, Tbat sir my husband did the same job as done by the
other regular employees continuously for last 14 yrs and'
completed the qualifying period of service entitling him to |
get his services regularised, That Sir I come to know that due
to non regularisation of his service my late husband has been

deprived from Family Pension and ret irement benefits,

I applied before the sr. Supdt of R.M.S, Guwahati; but
my prayer is rejected, |
" ownal I now therefore humbly appeal before your honour kindly
to consider my case and be kind enoughf to pay me the family

pensnx1ﬂ d retirement benilfit even after regularising the

servicesyof my late husband,

. T

Yours faithfully

s/~

Smt. Mahima Deka
Vill-Niz Madartola

%, Baihata.
A\N
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o 22.12.99
To, ( Coby)

The Director of Postal Services,

Assam Circle, Guwahati-l

Sub :- An appeal for payment of Family
i Pension and retirement benifit to the
; ~  family of Late A.C.Deka Ex.C.M.
_gef : My earlier appeal dt., 26.7.99

Sir;

Most humbly and respectfully I beg to state that
I have filed an appeal on 26.9.99 praying for paying me
the family pension and retirement benifit of my late
husband'LemejA.C.Deka. That sir I have no other source
of Income exéept my Late husband's job. Sir ﬁy husband
worked continous for 14 years as casual worker (Temp.
status)’and-ﬁe was given all the benifits of a regular
Group "D" employee except the Family Pension and gratuity.
Ihcame to kndw that due to non-regularisation of the

rvices of my late husband Femily Pension and other

< benefit are 'riot paid. My late husband completed the
dfying length of gervice fér regularisation still

rvices was not regularised. Moreover magy person

K 7Y *WQP we§e much junior to my late husband has been regularised
- e - .

* - - X ')“’

*-q, S R _ .~ 1in their services.

’Q“ oot T &

- 8ir, I am passing very hard days with my four
minor children for want of maintenance as I have no other
. ~ source of livelihood.

I now therefore once again appeal you kindly to
consider my case and pass necessary orders to pay me the
pension and gratuity after regularising the services of my

. late husband.,
' Yours faithfully,
54/~

g<¢ “k}\' | (smt. Mahima Deka )
3§§%%éa/r Vill- Nizmadartola
- K%}ﬁ P.0O. Baihata,
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Central Administrative Tribunal

Gu~a a*t B nz2n

O+ R

Vs
Union of India and others.

IN THE MATTER OF

Written statement submitted by the respondants.

The respondants _beg to ‘submit - j'&',i? the written

gtatement as followsi=

In reply to the petitioner's prayer dated

23-03-1999. She was informed that a sum of m.1ooo/\
being financial assistance has since been sanction-

ed, and paid. Since department rules do not permit

A e i >

family pensicn/ retirement benefit etc. for casual

mazdoor (T/S), case regretted. Vide No., B=-9/CL/A.C.

Deka, dated 7-4-1999.

4

Copy of letter dt. 7-4-99 is annexed

hereto and marked as ANNEXURE=-A.

That with regard to para 2 and 3 the respom-
dants beg to offer no comments. '
That with regard to para 4.1 the respbndants
'beg to state that Late Arun Cil. Deka was selected
as casual mazdoor and joined under SRO Rangia on
09102-1585 as per SSRM/GH memo no. B=2/9/Extra
‘Mazdoor dated 07-01-1985 on dailly wage bas:is. v
As the work of Rangia RMS did not justify

retention of extra Mazdoor, the official was bro=-

~ught to Guwzhati under HRO(M)/GH w.e.f. 04-09-1987

-

Contd.......Z/'-
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to proviae relief to the official so that he may get
wages for maximum days along with other four official
of the same cadre,
4. That with regard to para 4.2 the respondahts
beg to state that the circular no. B-2/9/CM/Rlg dat-
ed 31-12-1992 issued by the SSRM/GH in pursuance of
Dte's no. 66-9/91-SPB~1 dated 30-11=-1992 received
vide CPMG/GH letter no. Est/29-9/Rlgs dated 16-12-
1992, which was as per judgement of the Hon'ble
Supreme Court dated 29-11-1989,which inter-alia
narrated the procedure to be followed for conferr-
ing temporary Status Casual Labourer along with
entitlement etc,

Copy of circular dt, 30-11-92 is ann-

exured hereto and marked as ANNEXURE~- B.

5. That with regard to para 4.3 the respondants

beg to state that as per guldelines and judgement of
the Hon*ble Supreme Court, the petitioner's husband

along with other eligible extra mazdoor were confe-
AN

rred temporary status vide HRO (A/C) 'GH' memo no,
D e S

———

 B-2/Ext-Maz/96 dated 28-05-1996 and effect given

e
Vs

v

w.e.fo 29-11-1989 for nine officials and SL 10 and

it

11 from24- 0-1990 and 25-04-1992 respectively.

The confirment of temporary status done as per

SSRM/CH No. B.2/9/CM Rlg dt.31-12=92 (annexure-B)
| " Copy Of Memo dated 28-5-1996 is

annexed hereto and marked as ANNEXURE-C,

6. That with regard to para 4.4 the respondants
beg to state that the petitionergs husband continued
his services as casual labour (T/S) (not as a regular
GroupéD employee) till his death on 16=01~1999 and

rendered 13 years 11 months 7 days services (since
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09-02-1985 ie. date of selection as extra mazdoor

on daily wage) . His services were not regularized

S

as he could not come out successful in the leteracy

test hold on 07-02-1993 and 21-06-1997.

7. That with regard to para 4.5 the respondan-
ts beg to state that the-services can be regularie
zed only after'qualifyinglin the lgteracy test
c&nducted by the naminated offiéer (officer nomi- .
nated by the CO ) of the department and as the
official did not qualify his case of service as

regular employee could not be considered,

8. That with regard to para 9.4.6.the respond=
ants beg to state that the cdntention is not corr-
ect, the services of regular Group ‘D’ are being
utilized for all kinds of work of the department
but such officials are only being utilized for
carrying of mails fram one platform to other etc.
as unskilled Mazdoor go long they cannot pass, the

leteracy test and become regular Group ‘D' empléyee.

9, That with regard to para 4.7 the respondan-
dants beg to state that for re gularization liter=
acy test on 07=02-1993 and 21-06-1997 on the basis
of residual vacancies, but due to non-qualifying

petitioner's husband was not regularized and hence
he is not entitled to get family Pension/Gratuity
etc. Whichlis clearly indicatéd in Dte's circular
Para-3 SL-3. (66-9/01-5PB~1 dated 30~11~1992

(annexure=-B) .

Contd..... 4/-
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10. . That with regard to para 4.8 the responds-
ants beg to state that the petitioner's sukmission

that all the officials annexed at Annexuré—C.were’
regularized except the services of her husband was
not correct. the services of the following were

reqularized after the léteracy test held on 21-06~

1997 as per merit of the exam test. A

SL NO, NAME - g*:“REMKRKS.

1, ' _+_Sri Khagendra Kalita After passing the L/Test
2, - Sri Rabikanta Borah, ", L
3. Sri Ismil Al S . ’

< e

a, J° V%ri Nalini Baishya /| Regularized as per rel=
(v V# - / .
/

¢

axation of nomal recr-
? .

uitment rules. /
/ S¢ Miss Sandhya Rani Borah Q »

As per existing orders, such casﬁal labo_urers
are given chance to pass literacy test and becqné
regular Group ‘D' employee. (officials including
the applicants husband not regularized due to non

qualifying in the literacy tests hold.)

11, . That' with regard to para 4.9 the responda= -
nts beg to §tate 'that this Literacy test for re=-
gularisation conducted by the officer nominated by
the higher é:fficer. On the bagis of the result of
the test, merit list drawn up anci officials regule
arized accordingly since the applicant's husbabd
failed to qualify the test, his cxcse did not come.

up for cénsideration. There is no question of

Contd. 000005/"'
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“any whimsical/arbitrary action, Norms of sefvice
senlority is not a critéria for such selection. |

Aéain, confiment of temporarv status does
not automatically imply that the casu:zl labourers
would be appointed as a regular Group 'D' employee
within any fixed time frame. Appointment to Group
*D* vacancies will continue to be done as per the
extent of recruitment rulew, which stipulates pre=
ference to eligible ED employees before such casual
labourer.

Copy of Dte's letter no. 45-95/87-SPB

dated 12-04=-1991 circulated vide CPMG/GH no.
Staff/13-2/88/Casual Labour/Rlg dated 24-04-1991

is annexed hereto and marked as ANNEXURE - D.

12, That with regard to paras4.10 and 4.11

the respondants beg to offer no comments,

13, That with regard to para: 4.12 the réspon-
~ dants beg to state that the petitioner's represenw
tation dated 23=03-1999 was received on 25-03-1999
and she was informed vide. letter no. B=9/CL/A.C.
. Deka dated 07-04-1999. (annexure= A) |

Hence, petitioner's submission is not corr-
ect. The repregentation dated 03-04-;1999 appears
‘not geceived, However, representation dated
02-06-1999  with photocopy of representation
dated 23-03-1999 received on 07-06-1999 and rep-
 lied on 07-07-1999.

The petitioner;»s prayer for her appoint-
in any job on compassignate ground is not accep-

table as per guidelines conveyéd vide Ate's no.

37-25/98 SPB I dated 21-10-1998.
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Copy of reply dt. 7-7-1999 and guidelines
dated. 21-10-1998 are annexured hereto
and marked as ANNEXURE «E and F respec-

tively.

14. That with regard to para 4,13 the respondants

.beg to state that prayer rejected as per Rule 2 of

(b) of CCs (Pension) Rules.
‘Photo copy of Rule is annexed as
- ANNEXURE- G,
15,- That-with regard to paras 4.14 and 4.15

the respondants beg to offer no comments.

16, Thet with regard to para 4.16 the respondants
beg to state that the petitioner’s husband was confer=
red tempoiary status w.e.f, 29-11-1989 and that does
not mean that such employee be appointed as Group *D’

automatically within any fixed ¢rame. (annexure D)

17. That with regard to para 4.17 the respondants
beg to state that petitioner's Husband rendered 13
years 11 months 7 days servi;es till death and regul-
arization not possible due to non-qualifying in the
literacy test. Pensionery benefits etc. also not
admissible as per Dte's no. 66«9/91-SPB I dated

30=11-~1992, {annexure- B)

18, That with regard to para 4,18 the respondants

beg to offer no comment,

19. That with regard to para 4.19 thé respondants

beg to offer no ccmment.,



Qo

20. That with regard to para 4,20 the respondants
beg to state that action as pemmissible already

taken and amount due also paid,

VERIFICATION

 1she Leom I”@m A MWM
Rhl‘& QH' D %\vi/l being authorised do hereby solemnly

declare that the statements made in this written

statement are true to my knowledge and information

and I have nbt suppressed any material fact.,

Ana ¥ sfgn this verification on this g A

day of_E/_?::%‘-zooo-

‘g\l]
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DEPARTMENT OF POSTS INDIA
0/0 THE SENIOS® SuU

PERINTIVDENT RIS 'GH' DIVISION c‘_qw;f,mm ;'7'78"‘1_-_'00,1%; S
To o ‘ '

Smt, Mahima Deka, I
C/0 Late Arun Ch, Deka, Ex.Casual Mazdoor - .
Vill. Nizmadartola, ' EOR
P.0- Baihata Charali, o
Dist :- Kamrup (Assam )

No, B-9/CL/A.C, Deka,

Dated at Guwahati-l the Te4=99,
Sub 1w

Prayer for grant of Family pension and retirqment"*-'f'
benefit ete, : : :

Ref ;- Your application dtd, 23-3-99,

Desr Madam,

- A8 per eéxisting departmental rules a suh”of -

Rs, 1000/ beina financial agsistance 'has‘slnce_been.‘T”'f
Sanctioned and paid to You, Since the departuental-rulesj .

A2 not permit family pension and retirement nenefirs-ete T
for casual Mazdoor (T/8), your case cannot be considered - -
and regretted, : T

RN

This 4s for your kind information,

Yours faithfully,

s
)
( éﬁ’s. SADAS] !
SENTOR SUPER’NTENDENT,
RMS GH' DN GUWAHATI-1 .

LA A ¢
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Dater Guwd
The following casual labourerf'WHﬁfhavéjbeen

amporsIyY stotus vide Dte's letter NQ.AS-QS/07Jﬂ?3aE9”ﬁ'

and have rendered 3 years continnmns nervice~witb o

status , D@ preated then 'th'trmporary'group

' ' cach and €rom Lhat

] > in accordanceé. v D
n-1 ¢td 30.11.92 circulated.through the S&i
2/9/CM/ng° L12.92 such 38 L '

{11 be entit
employces
(6-9/91=-7
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sihle toO regular employees. "
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remporary stotus And Who complete
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scheme .

central covernm=rt employ

1)
5y @.D.F. .
6} Medical ALLCs | P R
7y L.T.C - 1“*'”"f'tﬂf ET R ﬁ;;ﬁf;.
n) »1ll advance aamissihle €O £ emporary G;éﬂp'JZI? - 8
9) orius. R '
*Tfééﬁéd aéf?g::

rom which.GrahtedttéﬁP'- -
SO with TGF.’Q.
[ 2

pame of casual 13OUr. pate £
' working. gtatus. v RS
oY . . Group!l.
el e T T S CemployuSe .
1, Sri Ram nahadur Chetry. 11-5-04 29—11—89jf',';29é11-92% R
2, eshah ch. Das. 0~2=05 30~ L ede - o o -
3, “hudhar Deka. 9-2-0% Q0= e T Qe - : g
Y vég b ! Arun Ch, Deka. q"Z"SS -.-—--'/ alely »"'—"._..-——--""" @ wzﬁe_@‘ .
5, Khagendrs Kalita. 11.-2-85 -0~ o[ ' § -
6, Firdus Anmed. 13-2-05 wCleae .
7. Azizur Rahman. 27.2~05 -
a0 Rahi k&ntad aoran. 5-.5-07
9, " Tsmail Hlie. 11-2~05
10. Malini ~alshyd. 24w10-09
11. Miss sanchya Rani 3éarhu25—4»94
Copy tO -
1., The 5:RM ‘G Do, Guwahﬁtiul.w.r;tﬂhis
2. The 1R0(A/C) 'GH! Guwahatl: R
i, The o M(stq) Guwahati RMS. :
. The A‘-\'Z‘..\\M("\‘:QO) . =30~
\ §-19. officlal concerned.f
\ - 1.6~20, 0/C & spare.
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No. 8taff/16-R1q/88 Dated Guushati the.27=10-98.

RV N
LR

Subs~ Dependents of Casual Labourers conferred with
Temporery status not eligible for appointment
on Compassionate grouncs.

Enclosed please find herewith a copy of Dlrectorate's lettar ,
No.37~25/98-5PR~1" dtd, 21-10-88 on the above subject for your information,
quidance and necessary action. L -

Enclas~ As above - o ﬁ{?*l;:

A s (I. Pangernunga)ng) e e

' APMG(Staff) " L f‘yd,”7”f'7i
.<For Chiaf Postmaster:. General,

<7, Assam Circle, Guwaheti-1.-

Copy, of._the Dte, letter No,37-25/98-SPR-1 dbd; 21-10-38

There was a ddémand from a section of Unions regarding grant .
of appointment to the dependants of casual labourers (conferred with
temporary status) who die in harmess leaving the family in dxstress. .

The matter has been examined in consultation with the. DOP&T,j-”
the nodal Ministry in this regard., The grant of temporary status to .. .
the casual employees is without reference to the availability - of -reqular - 4
posts, Hence, such casual employees are not entitled to the. bonefits
as_are admlsulble to reoular ?hploypes holdina cxvil posts. The dependent
of casual employess with temporary status are, therefore, not entltled
ta the benmefit of compassionate SPDOLHtﬂent. T

It may be noted with great concern that there is s complete’
ban on engagement of casual labourers, 1f a need persists it has to be

ane according toe the instructions issued by The Estte Branmch v;de Noo
’///, 2~10/88-PE~1 dt. 4~2-97(Flag A). The above instructions-are hersby =
é
tf
/

rouoht tc the nmotice of all concerned for strict complienoe.

QSQ ’7CT -5d/- (Aruna Jain)
A Dlrertor (Staff).

000 B0 00
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CENTRAL CIVIL SERVICES

PENSION RULES'

CHAPTER 1
Preliminary

@

1. Short title and commencement
. (1) These rules may be called the Central Civil Services (Pension)
- ' Rules, 1972,
(2) They shall come into force on the 1st June, 1972,
: 2. Application

‘ Save as otherwise provided in these rules, these rules shall apply to
o Government servants including civilian Government servants in the
S Defence Services, appointed substantively to civil services and posts in
connection with the affairs of the Union which are borne on pensionable
establishments, but shall not apply to—

(a) railway servants;
(b) persons in casual and daily rated employment; -~
(c) persons paid from contingencies;

(d) persons entitled to the benefit of a Contributory Provident
Fund; . '

o L (¢) members of the All India Services;

(/) persons locally. recruited for service in diplomatic, consular
or other Indian establishments in foreign countries;

(g) persons employed on contract except when the contract
provides otherwise; and
(h) persons whose terms and conditions of service are regulated

by or under the provisions of the Constitution or any other
law for the time being in force.

GOVERNMENT OF INDIA'S DECISIONS

(1) Employees of Union Territories are also governed by CCS (Pen-
sion) Rules, 1972.— Reference U.O. Note No. 115-Audit/95-83, dated
31-1-1984, from the Office of the Comptroller and Auditor-General of
India, on the above subject. The employees of the Delhi Administration as

w® m\h

&

|. Published, vide G.1., M.F., Notification No. 8 (1)-E. V/69. dated the Ist March,
1972.




